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COMMITTEE ON SUBORDINATE
LEGISLATION

SEVENTH REPORT

SHRI N. K. SANGHI (Judhpur) : I beg
to present the Scventh  Rcport  of the
Committee on Subordinate Legislation.

STATEMENT RE : NEVILLE
MAXWELL'S BOOK “INDAI'S
CHINA WAR™

THE MINISTER OF DLFENCE (SHRI
TAGJIWAN RAM): Mr. Speaker, Sir,
Jn 9th November 1970, 1 informed the
Jouse that 1 had asked my Ministry to
nvestigate whether the quotations menetiond
n thc House out of Mauaxwell’s book or
sther quotations in this book were from
three other published books (by Gen. Kaul,
3rig. Dalvi and Shri Mankekar) or they
“ere from outside. I had also stated that
would share whatever results may be which
ome out of this investigation as early as
ossible.

DECEMBER 16, 1970

‘Indias’ China
War’ (St)

Maxwell’s book refers to a very large
number of events and documents, It draws
a number of inferences from them. lnvestiga-
tion shows that he has drawn heavily upon
the three publications mentioned earlier.
There are a number of passages which can
not be traced to these publications. There
are a number of sources on which Maxwell
appears to have relied for the material and
the inferences contained in these passages.
On the basis of such studies as have been
made, the possibility of Maxwell having
direct or indirect access to classified papers
and the possibility of some breaches of
Official Secrets Act having bcen committed
cannot be excluded. I am therefore, having
the matter investigated closely by CBI.
After this investigation if any breach of any
provisions of the Official Secrets Act s
disclosed, appropriate action will be taken
against the persons responsible for such
breaches.
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SHRI NATH PAL (Rajapur) : May 1
make a submission ? You have withheld my
privilege motion against the Defence Minis-
ter on replies arising from the question which
was raised on 9th of last month, This is
a very clever statement. It is a very fine
example of ““Narova, Kunjarova.” In one
place the Minister says : “Thecre are a
number of passages which cannot be  traced
to thesc publications™, Passages is no: exactly
the correct word to be used ; they are quota-
tions put in inverted commas. The word
passage is likely to give a totally different
idea to the House and to  you in reaching
a judgment. Later on the Minister says :
1t is difficult to say conclusively...... Sec
the guarded way in which the statement is
worded ; those who have hclped him to
draft it deserve credit,—"...... on the basis
of such studies as have been made as to
whether Maxwell had any direct or indirect
acccss to classificd papers’™.  Then the next
sentence is added perhaps to mollify the Lok
Sabha and an agitated public opinion : *the
possibility of some breaches of the official
secrets Act having been committed cannot
be excluded. I am, therefore, having the
matter investigated closely by CBI.”

SHRI JAGJIVAN RAM : You are
reading that ; you have not listened to what



